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COMMITTEE ON PRIVATE MEM-
BERS' BILS AND RESOLUTIONS

TweNTY-FIFTH REPORT

SHRI PABITRA MOHAN FRA-
DHAN (Deogarh): Sir, I beg to move:
“That this House do agree with
the Twenty fifth Report of the Com-
mittee on  Private Members' Biils
and Resolutions presented to the
House on the 28th November, 1078,

MR. CHAIRMAN: The question is:

“That this House dg agree with
the Twenty-fifth Report of the Com-
mittee on Private Members' Bills
and Resolutions pr2s2iled tv  1he
Hous: on the 29th Movember, 175"

The motion was adopted.

15 hrs.

RESOLUTION RE. RECLAMATION

OF BARREN AND FALLOW LAND

FOR DISTRIBUTION TO LANDLESS
PERSONS—Contd.

MR. CHARMAN: Now, we take
up further discussion of the following
Resolution moved by Shri Laxmi Na-
rain Nayek on the 4th August 1970:

“This House is of opinion that
with a view to providing employ-
ment to sbout 7 crore unemployed
persons, reclaiming barren and fal-
low land and increasing food pro-
duction in the country, the Central
‘Government should provide neces-

sary financial assistance to State
Governments and Union territories
Administration to form a Land
Army which may reclaim about 5
crore acres of barren and fallow
land within one year and distritute
it among the landless persons after
providing irrigation [acilities and
other inputs.”
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this resolution because it serves two
purposes. One is to create employ-
ment. The other one is to help the poor
people to get land, Here it is said that
barren and fallow land has to be re-
claimed. But what I say is that cror-
es and crores acres of land have al-
ready  been assigned and that land
alsp must be reclaimed and brought
under cultivation. The land which has
been given is lying fallow in many
areas; and it has become impossible
to provide irrigation facilities there
unless that land is levelled and re-
claimed. Therefore, not only the fal-
low land, barren land and assigned
land but also the land that has becen
given under ceiling must also be bro-
ught under cultivation .

With regard to assignment, 1 have .
to tell one or two things, Assignment
to this banjar and fallow land is not
completed in many States. Assign-
ment is a State subject because it
pertains to land. Land is a State sub-
jnct.  Therefore, the Centre js not
having control over it. We want the
Central Government to constitute an
Implementation Committee, a panel
to implement land reforms and also
to assign lands. With regard to this
assigned of land, through ‘D' forms
are given, they are not included in
accounts, and therefore, they are not
accounted for and ‘kist’is not collect-
ed from the poor people who are
given land.

The second thing is—though ‘D’
forms are given to the poor people,
land is not shown tp them because
it i3 under the landlord's possession
and the landlords are not evicted.
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tipur, are examples of it. Not only in
Northern India, but in Southern
India also harassment against these
poor people whether they are hari-
jans, girijans, belonging to backward
communities or economically back-
ward people, is being carried on.
That must be put an end to.

In many States land reforms are
not being properly conducted or im-
plemented, In many States land re-
forms have not been brought.

SHR] DINESH JOARDER (Malda):
But he ig not pressing his demand
for quorum.

MR. CHAIRMAN: When he raised
the question, I asked the bell to be
rung. The bell is being rung.

Now there iz quorum, He may con-
tinue, '

SHRI P. RAJAGOPAL NAIDU:
On ‘March 11 this year, the Minister
hag given the figures of land taken
over under the Ceiling Act in the
country—10,02,654 acres. It is very
mieagre. We must get not less than
80 lakh acres by now. It is not even
one-fifth, Therefore, if necessary, the
At must be amended so that they
may not go tb courts, Though assign-
ment gn been given to a
large extents no financial assistance
hag been given to the poor people to
reclaim the land, buy seeds, develop

the land or provide brrigation facfli-
ties. Financia] assistance iz necessary
and the Government has not though
over the matter. When Shri Sanjivay-
ya was Chief Minister of Andhra, he
moved the Central Govermment 0.
give at least Rs. 200 crares for this .
purpcse. It is not an ordinary issue,
Therefore, the Government should
think over the matter and get apart
? large sum for reclamation of the
and. Co

In some States joint farming socie-
tiea are being constituted and they are
working wvery well TUnfortunataly
they are constituted only for the
sake of Harijang and Girijans but
not for others. My plea is that such
societies have to be constituted where-
ever there are lands available, There
are vast tracts of land which are not
assigned even today. Unless they are
reclaimed and other facilities are
given, the people will not go there
and settle down. Therefore, reclama-
tran has to be taken up, Where re-
clamation is done, that land has to be
distributed to the poor people Seeds
have to be supplied to them. To do
all these things, man-power is re-
quired, Are we going to create .a
land army or not? Lakhs and lakhs
of people are reguired in every State.
If we give financial assistance to the
States, it is quite possible for them
to do all these things. In the sixth
plan nothing is mentioned regarding
this, ‘Therefore, I request the Minister
to see that a large sum or money is
»llocated for this If our Government
is not capable of doing it, they mpt
get money from World Bank or other
international organisations, Unless
we take it up now jtself, it will not
be possible for us to complete within
10 to 15 years. This is the proper time
because we are going to launch a
plan. Because the hon. Minister Is very -
much particular about the develop-
ment of agriculture he must take it
up in the Cabinet and also with the ™

Commission and see that -
a sizeable aniount is allocated for 'this

purpose.
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*SHRI S. G. MURUGAIYAN
(Nagapdttinam): Madam  Chait-
man, on behalf of the Communist
Party of India, I support this Resdlu-
tion under discussion,

In 1877 the number of unemployed
in the country is of the order of 1.08
crores. As compared to 1976, the
unemployment in the country has
gong up by 12 per cent. Besides this,
we must bear in mind that 14 crores
of agricultural labourers are employ-
ed for only 170 days in a yedr, All
of us are aware that the entire rural
population in fhe country is employ-
ed on'y for six months in a year. This
Resolution speaks about the creation
of a land army with the objective of
reclaiming 5 croes hectares of
land with the fnancial assistance from
Government and through this to solve
unemployment problem in the coun-
try, 1 am personally of the view
that this programme completely will
not help us in eradicating unemploy-
ment from the country.

1t is acknow edged all over the
world that our couniry is gn agricul-
tural country and 8D per cent of peo-
ple live in rural areas depending on
agriculture, In the present capitalistic
structure of our soclety, it will not be
possible even to reduce the rigours
of unemployment., leave alone the
question of elimination of unem-
ployment without introducing lsnd
reforms effectively throughout the
country. We cannot do anyhing worth-
while without effective land ceiling:
laws. Mahatma Gandhi, ag early as
1934 in Karachi Congress, gave ua the
clarion call of ‘Land to the Tillet’
through which he foresaw that all the.
other avenues for full employmant will
flow throughout the country. No Gov-
ernment so far. except the Kerala
Government has implemented this
basic concept for the naiom’s welfare.
Whether it is the former Congress Go-
vernment at the Centse and the Gov-
ernments of the Congress Party in the

314
&

al speech was delivered in Tamil,

I
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States or the present Janata Party
Government, land reform has been
getting the lowest priority. The former
Government of Congress Party accept-
ed lgnd reforms ag one of its objective
policies but never cared to implement
it; Bui the Janata ‘Government has
not only been frowning at it but in
fact it favours the land-lords.

Our hon. Prime Minister hag been
repeatedly saying that unemployment
would be removed within 10 years.
I do not know the basis for this claim.
Is he going to achieve this with a
magic wand or by taniric methode?
Unemployment has bean growing day
by day, by leaps ang bounds. Land
reform will be the cnly effective
starting point to curb this wvicions
growth of unemployment.

The Mirasdars and Kulaks occupy
poromboke lands and later get them
assigned In their favour by with the
help of government machinery. The
same Government suddenly jumps into
violent action and demolish the huts of
Harijans on the ground of unauthoris-
ed occupation. Even after 32 years of
independence, the poor agricultural
labour cannot have 2 cents of land for
his habitation, though he iz engaged
in the job of feeding the entire nation.
If he shows some resistance, he is at-
tacked with all kinds of lethal wes-
pons. For example, in Kanjewala in
the neighbourhood of Capital, the
grazing land was re-classified gnd al-
lotted to the poor Harijans and other
backwarg class people atter long and
arduoug efforts. But the kullaks and
Mirasdars displaced them from such
lands and they were bold enough to do
such encroachments bhecause of their
certainty to get support from the
Janata Government. How do wo ex-
pect’ unemployment to be elimingted
In this king of atmesphere?

Madam, 48 per cent of ovr people Hve
below the poverty line, Land reforms
including effective implementation of
land celling  ‘laws alone will be able
to providy them besic mintmum stand-

ards of Hving in this country, especial- -

Iy when right to' employment has not

vet become a fundamentsl rigat in this
country. This Resolution, if imple-
mented, may give some temporary
relief in the form of some job opportu-
nities. But can the 14 crores of peo~
ple, who are half-employed and under-
employed, get full-time jobs with this
kind of g programme? My answer is
negative. The land ceiling laws and
land reforms should be vigorously im-
plemented. Thg surplug land that be-
comes available from implementation
of land ceiling laws should be allotted
to the landless agricultural labourers,
who should also get statutory support
from being displaced by vested inte-
rests and necessary help for cultiva-
tion. Then only unemployment will

In this background, on behalf of the
Communist Party of India, I support
this Resolution.
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BHR] CHITTA BASU (Buresat):
Madam Chairman, 1 rise to gupport the
Resolution moved by Shri Laxmi
Narain Nayak. I think, this is the
most appropriate ‘Resolution at the
moment to really tackle the problem
of rura] unemployment and build a néw
life for the millions of our courtry.

o
%

1 want to reves] certain figure- to the
House with the hope that the hon.
Minister, who is accepted ag one of the

o

experts in land-relations ond land-
ot ar tenure, will not try to shy away frum
7 100 replying to this question.
AR Ak
wuferg fir My first point iz that stalistics show
I TR that the number of agriculiurul labour
g 2 UNT N or our country ig fast increasing. 1
T I AW think, he cannot deny this fact, parti-
amHd 10 cularly when I quote certain figures.
7 10 ey
- 10 The landles: who were only 18 per
w1 e cent of the rural population according
% qo farar to the 1961 census had risen to 30 per
w1 IIunT cent by the time of the 1871 census, But
it 25 oey in the same period, you will be sur-
tag T prised to know that the percentage of
W it owner-cultivators has declined from
ax 60 per cent in 1061 to 50 per cent in
ﬁm‘;g 1871. This means that more and more
Tt fat & poor peasants are being alienated from
W 1 o the land more and more people are
v - becoming landless and more and more
wrw dw people are joining the army of the
L] rural unemployed, This iy the lesson
o the hon. Minister should take from the
o ¥,y figures I have just quoted. This is an
firere won average figure but I know it for my-
fir ot el self and for certainty also that this
i wir varles from State Btate and even
e from region to region in the same
il avey State. It 1; widely known that in
wir W iy States like Andhra Pradeih, Tamil-
L madu, Kerala, Bihar, Orissa and Mahe-
Y HF W rashtra the landless agrieultural labour
raAadhd really constitute anywhere between
w0y 40 and 80 per cent of the total rurdl
FALA population. Now if we have this very
earfer T Wit basic problem before us, I think My
i Naik's proposal is the only panacea 6

"'“’"""3 tackle the problem.

a
QQ%
i |

12
i

Now the question of Jend reforms

e has been raised. I also know that
. -

A%

that 1s sl an important matter whith

% e Aoy iy | the government cannst iguows T have
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got complaints against this govern-
ment ag well a5 the previous govern-
ment. So far as the previous govern-
ment is concerned, it is better to ig-
nore than to repember it. EHven after
two full decades the available surplus
after the implementation of the land
cellihg laws is disappointing—I say in
the -mildest form. It is disappointing
because, according to the government
and the Agriculture Ministry there is
ofly 38 lakhs acres of land which are
surplus. 1t is incredible, I feel. This
is the single fact which really deter-
mines the very attitude of the govern-
ment towardg Lhe basic question of land
reforms. As I have mentioned it ear-
lier also and I say that with all res-
ponsibility. Dr. Mahalanohis, an emi-
nent economic of our country....

AN HON. MEMBER: He is a statis-
tician,

BHRI CHITTA BASU: He is not only
a glatistician but a renowned econo-
mist also.

According to Dr. Mahalanobis, in the
late fifties he estimated that if the
standard 18 acreg of land is the basic
ceiling, then g total of 600 million
acres of land will be made available
as surplus to be distributed among the
landless. This is the statement made
by Dr. Mahalanobis. Leave it aside.
Leat us have Government's committee.
The Duandekar Committee .in the late
fitkies suggested that there will be 40D
milian acres of land available as sur-
plus %o pe distributed among the land-

Lind Ceflings Act i3 implemented, it
will come to 58 million, L., 53 lakhs
actes that are to be found surplus.
Byt, where have the surplus lands
goné? Where have they been buried?
My ‘hon friend from Bihar sald that
' they have gone to Maharaja of Dar-
bhanga. I do not mention anybody's

rajas, X, Y, or Z, I do not mean any-
body. have swallowed ghe
lands. Unless the Goveenment is se-
rious to really implement the Land
Ceilings Act properly, the question of
land reforms is not going to be.solved.

Now I want {o mention one :thing.
According to the Planning Com-
mission, even to-day, based on the
records of the 1971 Census, the sur-
pPlus land, even now, is more ‘than
200 lakhs acres. According to this
particularly Minister it is only 38
lakhs whereas the Planning Commis-
sion says that even to-day, it is 200
lakhs.

Madam, I again say that, aocord-
ing to the Census Report of 1871, a
mere five per cent of the top land-
lords who possess more than twenty-
five acres each own around one hund-
red million acres of agricultural land.
If genuine land ceiling laws are en-
acted, and implemented determinedly
with the aid of the popular commit-
tees at the village levels, minimum
surplus available would be ‘300 lakhs
acres. Then, Sir, I must remind Yyou
that according to the National
Survey, potential mirplus is
million acres or ten times the offt«
cially estimated surplus is—Times of
India, September, 23. ’

Now, I would ask the Government
of India when the available sugplus
is 500 lakhs acres, they are .estimat-
ing it at only 53 lakhs .

In this connection, T would anly gay
with a sence of anguish that Govapp-
ment is not gerious; even the Prime
Minister is not serious Yecause .he s
on record having said that ewan by
the implementation of the land calliag

Acts, very little will be made avgil-

able for the distril Among '
Iﬁnﬂm. a b“um ' . . U&e .

Is it the way the Prime Minigtar
should ‘tackle the matter? Is it the
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wa& thet we should scuttle the very
plemented? And is it the way to re-

[Shri Chitta Buu]
proposal of land reforms? Is it
way that the land reforms can be im-
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& um v & a1 g Wy i i whd wdh ww oow wE
wifeg ot s sy o dwrld & S, Tw = ot wedt & o X frar o aw
wtz Oy, . (wewwm) & w0 ol W wiE ot egm o wife & N W
wie o qfinftr i @ ookt § v o a w Wy § oo wpd @ fe gw @ wft
o o O ) v oW G & Eﬂmﬁwﬁln&qmw
fx @ wmdf | Fere wdtw & gw o wf & Toere quft §, dwx o difer of wdfr
oA of wr oWy & oy selt e el @ AT o qfcare & e & mY wiZd oy 0w
sgpidfedd dnmon@ §, R aAs w A F ot oft 7 A wifee g ot & o
For v Fore, i oo e § fr qrfaeear @ X mgETc o wem &
amwrtw T gwwn w81 | vefan & e
TEd fe sa R am ey, g ® Ew,
wow ot wad i, & quft i o e W owEi f Ay & Ae o f wemwy
it eI Am AR 0 wedw & w1 wiw s g oot wmer v e
goimy o ary WMo R R o & T et oft, sesemisrwEFa wd
wew v wwd § o o awy At & e agt #fem w9 yPTA WO AW & @)
o apft wfm WY g A dee,  gw AR
g &?-ﬁrz badl LUk w‘l;rftm
h,",ﬁw“:&“mfm ’U'-‘,'"mﬂ PROF. R. K. AMIN (Surendra-
wAdR ® WA & g weRfnTe §) o nagar): Mr. Chairman, Sir, I am very
A wow a3 R frogm et en? happy that a Resolution like. this has
¥ M oyt e W ¥ A4 Afew e W been introduced in this House. I also
g, WM am o1 agree with the sentiments expressed
! therein and the problems posed before
few Farm & A & o O 7T us, the problem being that there is a
large number of people—about 7
o warer e § S AT T crores of people—who are unemploy-
ed and they should be given employ-
wyrewt whit ﬁ._;:ﬂ'i'"';'ﬂﬁ mé ment. The second problem which is
E‘l““'“i'g' X wr g wie ? gert pesed here in the Resolution is that
whn & L g ¢ W e about five crores acres of land gre
e AP Mimag Pl surplus land which can be brought
me whaed qw oAt | gw e under cultivation and which should
o W 02wl feemr | vafwe R wEwf be distributed among the people, Now.
I would like to pose certain problems
W WO WAETT § we TF e before you consider the prescription
 yem @t given theyein. Is it a right prescrip-
tion? I do not think the prescription
i, v W.‘;‘“"" LI given therein is @ practical ane and
LR LU even in the interest of the country.
. Why do I maintain that? Although
mm 'W':'xm‘hm“‘,?:“‘; with the. spirit I agree, I also agree
?m"‘f‘“ l‘“ tﬁ““"ﬂ'f . v with the objectives that this land
'!:“““"““ml & . g must be utilised and should be brought
tmww‘, i W underplnugh.[alsoumethatthmq
WOSTT W WK AWM ST | F6T who are unemployed should be given
st wowrt  ® @ e it g ovy it employment without any distinetion
A dfrwnd & W fr ofeew dTw whatsoever. But whether it should
# & wrw g0 qwrc  owy fomelt & Wix be done by this way or some other
..‘ foww qey gt 7 & 1 wgtex way and some other way more econo-
gt rwwenr £ o ww A o mically is to be decided. You will
woy wdm gt wAw A & Rfex T probably agree with me if I mention
woere g mit woht BE R T L that some other way which iz more
wirer wre qgat § o @ ow o dze, 3 economical which will fulfil both the
. frwtd ¢ B A Atw o, wm objectives: under consideration. I
ol Wt dfer Ty Atw AN would like to pose a problem to those .-
o EER o W ww wwa @ e who are prescribing things in . thiy '
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(Prof. K. K. Amin]

manner: in India to-day, 70 per cent
of the people depend on agriculture.
Our total labour force is about 30
crares, of which about 22 crores de-
pend on land. Do you want that the
number of people depending on ag-
riculture should increase further in
future—i.e. as your population and
labour force increase? Or, would
vou like to find out some other avenue
for them to get employment? Is it
not possible to employ them in cot-
tage industries. in building social
capital and in small-scale industries?
Is it necessarv to employ them only
on land? If you do so, in the next 10
years, 85 per cent af our people will
depend on land. All other avenues
will be closed,

‘If you look to the economic develop-
ment of other countries placed in
your situation, like China, Japan or
Formaosa, you will find that they kept
the number of agricultural labour
force the same. It means that in
course of time, the relative labour
force depending on agriculture de-
creases. To-day it is 72 per cent.
After 10 years, it should be 62 per
cefit. You can achieve it it you

make it a point that the number of
peaple depending on agriculture does
not increase. It also means that the
increase in the labour force in agri-
culture must be utilized in non- agri-
cultural avenues. We will have to
agree also that we put it to the maxi-
mum use—] mean whatever land we
bave in the sense of producing the
maximum output from it. 1 agree
that if the Ceiling Acts had been pro-
perly implemented, it would not have
been impossibile to deal with the situs-
tion, ‘the moment we catch hold of
such people.  (Interruptions) 1 alzo
agree thit whatever cellings you
acres, whichever
you consider to be economfcally via-
ble—you can impose and stick to it.
Whatever lacunse are there in the
law, can also be filled in. After hav-
ing dome it, you have o ask your-
selt wrivether you have a minimum-

sined helding, below which ne econo-
mies of scale will be possible. M 1
have a land of 1 acre, I may not be
able to utilize i, availing of the econp-
mies of scale. If the land i{s near the
city, I may be dble to do so. but in the
rural areas even with 1} scres, you
cannot do so. So, why not make it
of a certain minimum size, so that it
can be utilired economically? ‘That
minimum is 2} or 3 acres of land
Your economic size is 5 or 7 acres
At that level also, there will be a
number of people who utilize it at
a lower level. (Interruptions) I
agree that those who are landiess,

Harijans and Adivasis should be pro-
vided with land. But is it not pos-
sible to evolve a system of giving
employment to everybody? Why not
have an employment-guarantee
scheme as in Maharashtra? You can
introduce it in the whole country.
(Interruptions) Please see the practi-
cality. Suppose you say that there
is a land army.  (Interrupftions)
Solving unemployment with the help
of land army is not possible. But you
can guarantee work to each and
every one—who would like to work
They can come to the work-place. If
somebody goes there at 9 o'clock and
if you tell him that at the end of the
day he will get Rs. 7/- or Rs. 9/- for
doing some work, it will e good.
Having made this arrangement, work
should be provided to them. Such
work may relate to forestry, ‘bullding
tanks, building roads or bfinging un-
cultivated land under cultivation.
Having got such land, it must be
given to those who can utilize it to
the utmost, Thereby you can give full
employment; and at the same Hme ¥y
bring ‘the land which is unéutfiviible
under cultivation ‘where you cad #ni-
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and the surplus land sheuld be utiliz-
ed by giving it to those who can
maximise the output.

b gl AprhaFAL S i
Lol L1 1008
e awdt § 1

PROF. R. K. AMIN: Why don't you
put your pressure to ensure that work
must be guaranteed to every body.
The moment you do it, all these prob-
lems will be automatically solved.
In the rural areas, if people are hav-
ing 11 acres of land and the ceiling is
for 10 acres of land, you would like to
take away one acre of land without
paying compensation, But you are
not impoeing any ceiling on the urban
property. You are allowing people to
have 5 bungalows or 10 bungalows,

oft ey : 08 %7 Ty AT o §, g W
et § ) Tgam e e s e g
{ worwrerw )

PROF. R. K. AMIN: Those who
are working in the factories, they can
remain the owners of the factories.
But this rule does not apiply to the
land. Land consists of two aspects.
One is free and indestructable part
of the soil which is a free gift of
nature. But the capital is also invest-
ed on land to make it cultivable. Now
this is a man-made thing. If you
tinker with it, this aspect will be
deterforated. That is why, the alter-
native suggested by me is easier
and .practicable and the one which is
given in the resolution iz not practi-
cable in our ¢ountry.
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MR, CHAIRMAN: Now the time
left is only 20 minutes gt our dis-
posal. There is another resolution
which is also to be moved today.
Thereafter we have the half-an-hour
discusgion at 530. Now, it ig for the
House to decide. 1 learn that the
hon. Minister is also going to take-
some 15 minutes and the mover also
would like to speak for about 10
minutes,

SHRI PABITRA MOHAN PRA-
DHAN: Ywvu may extend the time by
fifteen minutes.

SHRI DHIRENDRANATH BASU
(Katwa): The discussion may conti-
nue and meanwhile Mr, Dinesh Joar-
der may move his resolution.

MR, CHAIRMAN: How can it be
done? That cannot be done,

SHRI CHITTA BASU: 1 think this
House has precedents. He may be
allowed just to move the resolution
for one or two minutes and jt may
be taken up on the next day, There
je a precedent of thiz nature.

MR, CHAIRMAN: I gm afralg I
cannot do that. There i8 no such

precedence,

SHRI DINESH JOARDER: Kindly
extend the time of the Private Mem-
bers' Business to-day, ot

MR, CHAIRMAN: There is Half- =

. an-Hour Discussion al_sp,' L b
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SHRI DINESH JOARDER: You give
iwenty or thirty minutes more to the

Private Members Business.
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